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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 75 OF 2025

IN THE MATTER OF

Akhilesh Kumar | ...Applicant
Versus

District Collector, Mohaba & Ors. | ...Respondent(s)

ACTION TAKEN REPORT BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 2 DIRECTORATE GENERAL OF MINES SAFETY
(DGMS) IN COMPLIANCE OF ORDER DATED 21.11.2025

[, Venkanna Banothu, aged about 43 years working as Director of Mines Safety,
Ghaziabad Region, Ghaziabad do hereby solemnly state and affirm as under: -

1. That deponent is well conversant with the facts and circumstances of the |
case and duly authorized to swear and affirm this affidavit on behalf of
the Respondent No. 2 i.e. Directorate General of Mines Safety
(hereinafter also referred as “DGMS”).

2. That Instant Original Application no. 75 of 2025 registered based on the
application received from the applicant, raising grievance that the
respondent no.5- M/s Jai Maa Chandrika Enterprises had illegally sold
the Ammohium Nitrate, and this Hon’ble Tribunal passed the order dated

21.11.2025 with the following observation: -

/ ATA & ey Y ::I(c:"f'i"?-‘
Dyirector of Mines Sa¥ciy
wIa wWIgne Gaut . g

-,
7/ YOGESH KUMAR SHARMA

| (ADVOCATE)
| Regn. No.: 16737

- B ”
o Exp. Date

s nni nn ¥ ._ i
IR IR Eaftenie? % 1 0% Lo d

Page 1 of 11



125

“2. The applicant alleges that Gatta No. 576 at village Leta Tehsil
Kulpahad, District Mahoba, Uttar Pradesh was allotted to respondent
no.5 for mining for 10 years from 24.05.2001 and on that basis the
respondent no.5 had sought for license for Ammonium Nitrate Fuel Oil
(ANFO). The applicant alleges that the explosive obtained for that mine
was further sold for illegal purpose of illegal mining etc. and such illegal
sale of explosive was not only a threat to the labourers but also to the
nearby residents.

3. Learned Counsel appearing for the respondent no.3 has submitted that
the reply has been filed yesterday but it has not come on record. He
submits that the explosive license issued to the respondent no.5 was
subsequently renewed on 01.11.2021 and on receiving the complaint and
on the basis of the inspection conducted on 30.03.2024 the license was

cancelled on 03.01.2025.

4. Learned Counsel for the respondent no.5 does not dispute that it did
not have the mining lease from 01.11.2021 till 03.01.2025. Therefore, it is
required to be clarified by the respondent no.3 if the explosive license can
be issued, when there was no mining license with the respondent no.5.
That apart a plea has been taken that the explosive license was renewed
on 01.11.2021 but the record reflects that the license was originally
issued on 24.05.2001 for a period of 10 years which may have expired on
23.05.2011. The status from 22.05.2011 till 01.11.2021 has not been

disclosed
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misused, it is a serious issue, therefore, the requisite enquiry ought to
have been conducted to find out the nature and extent of misuse and the
action in accordance with law was required, if the explosive has been
misused.

6. In such circumstances, we direct the respondent no.3 to 5 to file a
Jurther action report within 04 weeks.

7. Copy of the affidavit of service has not been placed on record by the
applicant.

8. Let a copy of this order be forwarded to the respondent no.2 to duly
consider the observations made above and file the action taken report

within 06 weeks

9. Learned Counsel for respondent no.5 submits that the applicant
himself is involved in such activities. If that is so, the needful can be done

by the concerned respondent in this regard.

10. List on 10.02.2026. ”

3. That it is most respectfully submitted that the answering respondent i.e
Directorate General of Mines Safety, (DGMS) is the Regulatory Agency
Under the Ministry of Labour and Employment, government of India, in
matters pertaining to occupational safety, health and welfare of persons
employed in mines (Coal, Metalliferous and Oil-Mines). Apart from
administering the Mines Act, 1952 (Now subsumed in the Occupational
Safety, Health & Working Conditions Code, 2020) and the subordinate

legislation there under.
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4. That as far as issuance of explosive license is concerned, if any person

intending to obtain a license for the manufacture of explosives or for

possession of explosives for use, under Rule 110 of the Explosives Rules,

2008, is required to obtain prior approval from the competent authority

empowered to grant such license. For this purpose, the applicant must

submit the documents prescribed under Rule 113 of the Explosives Rules,

2008.

5. That Chapter VIII, Rule 113 of Explosives Rules 2008 states about the

Documents for approval and grant of license.—The following

documents shall be required to be submitted for approval and grant of

license. Extract of relevant para of the Rule 113 of Explosives Rules 2008

are as below:

SL. Purpose of Licence Article Licence Documents required for Documents required for grant
No. number as  Form  approval of licence
per Part 1
of Schedule
Y%
1 2 3 4 5 6
4 Licence to manufactur  1(d) LE-1 (1) Form AE-] and additional (1) Form AE- 1 and additional
at site, ANFO explosi- information like details of information like details of
ves not exceeding 200 process: process:
kilogrammes at any (i1) Plans of the proposed (ii) Plans of the completed
one fime. manufacturing shed and the site  manufacturing shed and the site
showing approach road net work  showing approach road net work
to the premises; safety distance to the premises; safety distance
and equipments for ANFO and equipments for ANFO
manufacture: manufacture;
(1i1) Particulars of competent (iii) Particulars of competent
s technical persons and technical persons and
/"’{f;ﬂ} their experience in related fields: their experience in related fields:
13/320 ? 34" (iv) Passport size photographs of (iv) No objection certificate
Y the occupier alongwith docu- along with approved plan from
YOGESH KUMAR SHARMA mentary evidence of nomination competent issuing authority:
+* (ADVOCATE) as occupier as per rule 2: (v) Completion certificate:
Rean. No.: 16731 (v) Serutiny fee as per Schedule  (vi) Passport size photographs
o Ex 3 : IV, part-2. of the occupier along with
¢ <0.0
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documentary evidence of
nomination as occupier as per
rule 2:

(vii) Indemnity bond in CE-3(not
required if covered under the
Mines Act, 1955)

(vii) Indemuity bond in CE-3

(not required if covered under
the Mines Act.1955).

(viii) Licence fee as per Schedule
IV, Part-2.

6. That Further Chapter 1X, Rule 128 of the Explosive Rules 2008 states
about the Powers of search and seizure, provision enumerated as

follows:

“1) Any authority specified in column (1) of the Table below may

within the jurisdiction specified in the corresponding entry in column
(2) of that Table —

(a) enter, inspect and examine any place, aircraft, train, carriage,
vessel or any mode of transport in which an explosive is being
manufactured, possessed, used, sold, transported, exported or
imported under a license granted under these rules, or in which he
has reason to believe that an explosive has been or is being
manufactured, possessed, used, sold, transported, exported or
Py, M\\,
LOLOH tmporred in contravention of the Act or these rules;
_.j:;.f_, “Q
/ ’ 7A0GESH HU "HWI\/ ) earch for explosives or ingredients thereof;

* 573 (f)' ake samples of any explosive or ingredients found therein on

pa/ymem of the value thereof, if such payment is demanded at the time
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of the sample are taken,

(d) seize, detain and remove any explosive or ingredients thereof
Jound therein together with connected documents thereof in respect of
which he has reason to believe that any of the provisions of the Act or

these rules have been contravened

Table

Authority Jurisdiction

The  Chief  Controller  or | All parts of India

Controller
All District Magistrates Their respective jurisdiction
All Executive Magistrates | Their respective Jurisdiction

subordinate to the District

Magistrate

All Commissioners of Police or | Their respective Jurisdiction

Police Officers of rank not below
that of a Sub-Inspector of Police

The Director General of Mines or | Their respective jurisdiction

officers subordinate to him

(4) Notwithstanding the above, the Executive Magistrates or Police

e

O i.‘“:; ‘Off icers authorized in the table shall carry out inspection of the
m: ; \\ \
GESH XUAR SHAau? aggzme.s located within their jurisdiction once in six months in
'\
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rules thereof. An assessment regarding adequacy of security guards

provided by the licensee at the magazines as per Rule 21(2) should
also be made during such inspection. A report of such inspection
should be submitted to the concerned District Magistrate or
Superintendent of Police or Commissioner of Police with a copy to the

licensing authority **

Copy of the relevant portion of the Explosive Rules, 2008 are annexed

herewith as Annexure A.

7. That chapter XI, Rule 136 of the Explosives Rule 2008, states about the
Administrative action after inspection for violation, the provision

enumerated in Rule 136 of the Explosives Rule 2008 are as follows:-

“(1) The inspecting authority on inspection of the premises, shall
communicate to the licensee and licensing authority in writing, his
observation, discrepancies or the violations, if any of the rules or
contravention of conditions of the license, and a copy of the inspection
report shall be endorsed to the licensing authority for taking further

i

necessary action.

8. That the Chief Controller or the Controller while granting the prior
approval, shall return to the applicant one approved set of documents
along with the relevant plans and Form DE-2, wherever applicable. These
documents shall indicate the safety distances required to be maintained in

and around the proposed premises. An additional approved set of the

P
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Certificate (NOC) under Rules 102 and 103 of the Explosives Rules,
2008.

9. That an applicant seeking to obtain a license from the Chief Controller or
the Controller is further required to apply to the Director General of
Mines Safety (DGMS), along with copies of the site plan showing the
location of the premises proposed to be licensed, for issuance of a
certificate certifying that there is no objection to the grant of license
under the Explosives Rules, 2008 for the purpose stated in the No
Objection Certificate.

10.That upon scrutiny of the application and the accompanying documents,
the DGMS issues the No Objection Certificate on the basis of the
information furnished by the applicant. As per the Format of No
Objection Certificate under the Explosive Rules 2008 (Part 2 of Schedule
V of the Explosive Rules 2008), verification of antecedents and lawful
possession of site by applicant as stated in serial Nos. a and b are not
applicable in case of no objection certificate granted by Directorate

General of Mines Safety.

11.That after receipt of the No Objection Certificate under Rule 103, the
applicant is required to commence construction of the premises in

accordance with Rule 104 of the Explosives Rules, 2008.

12.That upon completion of construction of the premises, the applicant shall
apply for grant of license under Rule 105 of the Explosives Rules, 2008,

along with the documents specified under Rule 113.

6?"_ . ;hqt the licensing authority, after satisfying itself regarding the
»
/ *;mn ung{ﬁQ\ pleteness and correctness of the documents submitted and after
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conducting such inquiry as it may deem necessary, shall, subject to the
provisions of the Act and the Rules, pass a written order either granting or
refusing the license in accordance with Rule 107 of the Explosives Rules,

2008.

14.That Sub Rule (3) of Rule 107 of the Explosives Rules, 2008 stipulates
that when the licensing authority grants a license other than for export or
import of explosives, after conducting inspection of the premises to
ensure conformity of the premises to the provisions of the Act and
these rules, such authority shall endorse the license and from the date of

such endorsement, the license shall come into force:

Provided that if the licensing authority grants a license without
conducting prior inspection, such authority shall issue provisional
permission pending endorsement of license to use the licensed premises
for a period which the licensing authority may require for conducting

inspection of the premises for endorsement of the license.

15.Further, on the basis of a complaint submitted by the petitioner letter
dated 21.03.2024, the No Objection Certificate issued by the DGMS
office in respect of Gata No. 576, Village Leta, Tehsil Kulpahad, District
Mahoba, was cancelled vide this Directorate’s letter No. eerm/amiaarsie

gta/egren/ 1542 dated 25.11.2024. A copy of the said cancellation order was

forwarded to the Controller of Explosives (for Joint Chief Controller of
Explosives), Central Circle, Agra, for necessary action at their end vide

this Directorate’s letter No. @ems/AnioRmEE /A8 1543 dated
R 25.1 1.2024. A copy of the letter dated 25.11.2024 is annexed herewith as

OTAR

A 2 Annexure B.
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16.That it is most respectfully submitted that the Explosives Rules, 2008
prescribe a structured procedure for grant of license for manufacture or
possession of explosives. An applicant must first obtain prior approval
from the competent authority by submitting the required documents.
Thereafter, a No Objection Certificate is obtained from the Director
General of Mines Safety on the basis of the information provided. As per
the Format of No Objection Certificate under the Explosive Rules 2008
(Part 2 of Schedule V of the Explosive Rules 2008), verification of
antecedents and lawful possession of site by applicant as stated in serial
Nos. a and b are not applicable in case of no objection certificate granted
by Directorate General of Mines Safety. Upon receipt of the NOC,
construction of the premises is undertaken, followed by an application for
grant of license after completion of construction. The licensing authority
then grants or refuses the license after due scrutiny. In the present case,
pursuant to a complaint dated 21.03.2024, the No Objection Certificate
issued for Gata No. 576, Village Leta, District Mahoba was cancelled
vide letter dated 25.11.2024, and the concerned explosives authority was

duly informed for necessary action.

Copy of the Format of No Objection Certificate under the Explosive
Rules 2008 (Part 2 of Schedule V of the Explosive Rules 2008), annexed

herewith as Annexure C.

17.That it is respectfully submitted that, That the present Reply by way of
affidavit may kindly be taken on record and into consideration, and the

Hon’ble Tribunal may pass appropriate order(s), direction(s) as deemed

7 T4 Mitand proper under the facts and circumstances of the present case.
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18.That the Answering Respondent seeks leave to make additional
submissions, if required, during the course of the proceedings as and

when directed by this Hon’ble Tribunal.
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(b) shall await the directions of the licensing
authority with regard to the disposal of the
explosives kept at the licensed premises.

124, Loss of licence.—Where a licence granted
under these rules or an authenticated copy granted thereof,
is lost or accidentally destroyed, a duplicate may be granted
on payment of fees, specified in Part 2 of Schedule IV.

Chapter—IX
Powers vested with Authorities

125. Power of officers to demand licence or pass.—
(1) Every person holding or acting under a licence granted
under these rules shall, when called upon to do so by any
authority specified in rule 128, produce it, or an
authenticated copy of it, at such time and place as may be
directed by such officer.

(2) Every person in charge of a consignment of
explosives in transit under cover of a pass issued under
these rules shall produce it when called upon to do so by
any authority specified in rule 128 .

(3) Copies of any licence may, for the purposes of
this rule, be authenticated free of charge by the authority,
which granted the licence.

126. Executive control over authorities.—Every
authority other than the Central Government acting under
this Chapter shall be subject to the directions and control
of the Central Government :

Provided that nothing in this rule shall be deemed to
affect the powers of executive control of the Chief
Controller over the officers subordinate to him.

127. Power of officers to prevent dangerous
practices.—(1) If in any matter which is not provided for
by any express provision of, or condition of a licence
granted under these rules and a Controller or District
Magistrate finds any factory, magazine or place where an
explosive is being manufactured, possessed or sold, or
used or any part thereof, or anything or practice therein or
connected therewith or with the handling or transport of
explosives to be unnecessarily dangerous or defective so
as, in his opinion, to tend to endanger the public safety or
the bodily safety of any person, such Controller or District
Magistrate may, by an order in writing, require the occupier
of such factory magazine, store house or place or the owner
of the explosive, to remedy the same within such time as
may be specified in the order.

(2) Where the occupier or owner objects to an order
made under sub-rule (1), he may appeal to the appellate
authority in accordance with rule 121.

128. Powers of search and seizure.—(1) Any
authority specified in column (1) of the Table below may
within the jurisdiction specified in the corresponding entry
in column (2) of that Table—

(a) enter, inspect and examine any place, aircraft,
train, carriage, vessel or any mode of transport
in which an explosive is being manufactured,
possessed, used, sold, transported, exported
or imported under a licence granted under these
rules, or in which he has reason to believe that
an explosive has been or is being
manufactured, possessed, used, sold,
transported, exported or imported in
contravention of the Act or these rules;

(b) search for explosives or ingredients thereof;

(c) take samples of any explosive or ingredients
found therein on payment of the value thereof,
if such payment is demanded at the time of the
sample are taken;

(d) seize, detain and remove any explosive or
ingredients thereof found therein together with
connected documents thereof in respect of
which he has reason to believe that any of the
provisions of the Act or these rules have been

contravened.
Table
Authority Jurisdiction
The Chief Controller or All parts of India

Controller

All District Magistrates Their respective jurisdiction

All Executive Magistrates  Their respective jurisdiction
subordinate to the District

Magistrate

All Commissioners of Police Their respective jurisdiction
or Police Officers of rank

not below that of a

Sub-Inspector of Police

The Director General of
Mines or officers
subordinate to him

(2) Whenever any officer other than the Chief
Controller seizes, detains or removes any explosive or
ingredients thereof or any connected documents thereof
under this rule, he shall forth with report the fact by telegram
to the Chief Controller and the Controller under whose
jurisdiction the place where the explosives were seized falls
and whenever any officer not being the District Magistrate
seizes, detains or removes any explosives or ingredients
thereof or any connected documents thereof under this
rule, he shall forthwith report the fact by telegram to the
district authority concerned.

Their respective jurisdiction

(3) Whenever any explosives are seized they shall
be stored up in an isolated place under adequate guard
until examination by the Chief Controller or Controller and
receipt of instructions from him as to their disposal.
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(4)Notwithstanding the above, the Executive
Magistrates or Police Officers authorized in the table shall
carry out inspection of the magazines located within their
jurisdiction once in six months in order to ascertain if there
has been any violation of the Act or the rules thereof. An
assessment regarding adequacy of security guards
provided by the licensee at the magazines as per Rule 21(2)
should also be made during such inspection. A report of
such inspection should be submitted to the concerned
District Magistrate or Superintendent of Police or
Commissioner of Police with a copy to the licensing
authority.

129. Power to destroy explosives and ingredients
thereof. —(1) The Chief Controller or a Controller—

(a) shall destroy any explosive other than military
ammunition of Indian or foreign origin,
whenever found—

(i) the manufacture, possession or import
of which has been prohibited absolutely
under section 6 of the Act; or

(i) if the explosive belongs to the Class 5
(Fulminate) and is being manufactured,
possessed, used, sold, transported,
exported or imported illegally without a
licence under these rules;

(b) may destroy or render harmless any other
explosives coming within the purview of these rules, or
ingredient thereof in respect of which the Chief Controller
or Controller has reasons to believe that any of the
provisions of the Act or these rules have been contravened
or which in his opinion are no longer fit for storage, transport
or use and the matter appears to be urgent to such Controller
and fraught with serious danger to public.

(2)Whenever the Chief Controller or a Controller
destroys any explosive or ingredient thereof or renders it
harmless under sub-rule (1), he shall take and keep a sample
thereof :

Provided that if in his opinion such sample can be
taken, transported and kept safely for the period
required without any danger to any life or property
and if required, he may give a portion of the sample
to the person owning the explosive or having the
same under his control at the time of seizure.

(3) Where any explosive or ingredient thereof is
destroyed by a Controller, he shall report all the facts to
the Chief Controller. The explosives shall be destroyed or
rendered harmless as provided under this rule at the expense
of the occupier of factory, magazine, storehouse or the
place or owner of the explosives.

== 5 430. Procedure on reports of infringement—
) WHenevérany report is made to the District Magistrate by

the Chiéf Controller or Controller of an infringement of the

/1oy act or of these h\Jles, the District Magistrate shall take

4

immediate action and shall inform the Chief Controller or
the Controller, as the case may be, of the action taken by
him on such report.

Chapter X
Accidents, Enquiries and Reports

131. Notice of accident.—(1) The notice of an
accident required to be given under section 8 of the Act
shall be given within twenty four hours of the happening
of the accident by telephone, telegram, E-mail, fax or in any
other electronic mode or by special messenger followed by
a written report signed by the occupier or authorised person
to the same authorities giving particulars of circumstances
leading o accident, loss of human life, injury to persons,
damage to property, emergency action taken etc, to the—

(a) Chief Controller;

(b) Controller in whose jurisdiction accident has
taken place;

(c) District Magistrate; and
(d) Officer-in-charge of the nearest police station.

(2) Pending the visit of the Chief Controller, or his
authorised representative or instruction received from the
Chief Controller or his representative that he does not wish
any further investigation or inquiry to be made, all wreckage
and debris shall be left untouched except in so far as its
removal may be necessary for the rescue of persons injured
and recovery of the bodies of any persons killed, by the
accident or in the case of aerodromes or railways, for the
restoration of thorough communication.

(3) The Chief Controller or his authorised
representative, if so required by them, shall be provided
with all assistance by the officer in charge of the nearest
police station.

132. Procedure at courts of inquiry.—(1) The Chief
Controller shall arrange with the heads of the Armed Forces
or Ordnance Factories or other establishments of such
forces to be represented at Courts of Inquiry where he so
desires. The Chief Controller shall be provided with copies
of the proceedings of Court where he is not represented.
The heads of Armed Forces or Ordnance Factories or other
establishments of such forces, as the case may be, shall
co-operate with the Chief Controller by informing him
immediately of occurrences, liable to lead to the summoning
of Courts of Inquiry on matters of interest to the Chief
Controller as indicated by him.

(2) The Chief Controller may attend in person or send
a representative and in either case he shall have power to
examine witnesses, where he so desires.

133. Inquiry into accident.—(1) Whenevera District
Magistrate, holds an inquiry under sub-section (1) of
section 9A of the Act, he shall adjourn such an inquiry
unless the Chief Controller or an officer nominated by him
is present to watch the proceedings or such Magistrate
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1. The Controller of Explosives (for Joint Chief Controller of Explosives, Central Circle
Petroleum & Explosives Safety Organisation(PESO), Formely- Department of Explosives,
63/4, A-Wing, II floor, Kendralaya (CGO Complex), Sanjay Palace, Agra (UP)- 282002. Mail
Id : jtcceagra@explosive.qov.in

2. District Magistrate Mahoba-210427, Mail Id: dmmab@nic.in

v

QI AT f¥eRreh
miaEE &, mifaare

W

=Gl
(A 'ii"““ Ad

Director of M
Wi SR e

4\t

ines Sa
ovl, ot N
hr‘?'f‘hg“

¥




139
ANWEXURE C

[ 9 [T-@&vg 3(i)] ST T SIS ¢ STHIE 67

9. List of documents attached:

I certify that the above particulars are (rue and correct.

Datg: ~=-me=n=vmmenan Signature of applicant in the box above

Place: =-m-smrmmmnnnen Full name -
Notes : Please enclose the following documents with the application
(i) Four copies of signed passport size colour photograph.
(ii) Experience certificate
(iii) Certificate of age proof
(iv) Medical certilicate stating that the applicant is not handicapped and having good health

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under
the law. ";

(ii) in FORM AE-12,-

(a) against serial number 2, in item no (c) for the words starting with “Police Station" and ending
with "Steamer Ghat”, the words “Mobile number" shall be substituted;

(iii) for PART-2, the following PART shall be substituted, namely:-
"PART 2
FORMAT OF NO OBJECTION CERTIFICATE
(See rule 102 and 103 of the Explosives Rules, 2008)
Subject: No Objection Certificate under the Explosives Rules, 2008

No: 0 7| o —
With reference to the application in Form AE-12 of Explosives Rules, 2008 dated--------- submitted
by Shri/M/s and in pursuance of rules 102 and 103 of the Explosives Rules, 2008,
there is no objection for granting the licence under the Explosives Rules, 2008 to Shri/M/s
of address for the following purpose,
kind and quantities of explosives in the premises situated at Survey No/Gat No/Khasra No.-=------=-mevmemaeen i
village taluka/tehsil District ——==Stale----mmm oo

as shown in the site plan duly endorsed and enclosed herewith.

1. Purpose (Note: write only one purpose corresponding to one Article No. as stated in table of purposes
__and authority in Part 1of Schedule IV annexed to the Explosives Rules, 2008):

d,Kfihgl\and quantities of explosives:

/

& S No { Name of explosives Class & Division uantit
"/{0GESH KUMAR SBARTAN. N i B || R

o  wovocel 1\ T\
| Regn.No: 1557 | T

—-3.The following particulars have been verified/considered while issuing this On Objection Certificale;
(a) The antecedents of the applicant (in case of individual or proprietary firm/partner or office (in
case of partnership firm/company) or Directors (in case of company) or office bearers in case of
society or association and also occupier of the premises.

ary e A
Director of Mines Satety
wred T Govt. of inao

mfrarare Ghaziahad
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(b) The lawful possession of the site by the applicant.
(c) Interest of public.

(d) Requirement of explosives for use in mines or quarries (possessed by the applicant) or in the area
proposed by the licensee have been considered.

(e) Genuineness of purpose.

Signature of the no objection certificate issuing authority with his office seal (District Magistrate or
Director General of Mines Safety)
Note: (1) Genuineness of the purpose means relating (o manufacture —whether there is need for manufacture
of the explosives for lawlul constructive use in the area or state or country or for export purpose.

(2) Verification of antecedents and Lawful possession of the site by applicant as stated in serial nos. (a)
and (b) are not applicable in case of 'No Objection Certificate’ granted by Director General of
Mines Safety.".

(iv) in PART 3,-
(A) in FORM LE-1,-
(a) in serial number 1, for the words starting with “Police Station" and ending with
"Steamer Ghat”, the words “Mobile number” shall be substituted;
(b) after serial number I, the following serial number shall be inserted, namely:-
"1 (a) Name of the occupier ---------- :
(B) in FORM LE-2,-
(a) in serial number 1, for the words starting with “Police Station" and ending with "Steamer
Ghat” the words “Mobile number” shall be substituted;
(b) after serial numberl, the following serial number shall be inserted, namely:-
"1 (a) Name of the occupier ~--------- }
(C) in FROM LE-3,-
(a) in item (a), for the words and figures “exceeding 25 kilogrammes”, the words and
figures “exceeding 50 kilogrammes” shall be substituted,;
(b) in item (d), the words, “or safety fuse not exceeding 50000 meters”, shall be omitted;

(¢) in serial numberl, for the words starting with “Police Station" and ending with "Steamer
Ghat”, the words "Mobile number" shall be substituted;

(d) after serial numberl, the following serial number shall be inserted, namely:-
"1 (a) Name of the occupier ---------- :

(e) in serial number 4, in item (b), after the words “under Article”, the figure and letter, “3(a),”
shall be inserted;

Y (D) in FORM LE-4,-

St #“Na) in serial number 1, for the words starting with “Police Station” and ending with
[ /YOGESH KUMAR SHARM "Steamer Ghat”, the words “Mobile number” shall be substituted;

( !“L’:"fJ“"“lF;n,{,,_. { J(b) after serial numberl, the following serial number shall be inserted, namely:-

| Regn.No: 1673 )

/ ‘.f /

. "1 (a) Name of the occupier---------- ;
e} A nd 080 _ iy 7 .

\ ¢ 20.01.20, /ﬁF)}n FORM LE-5,-

o ‘;',.'/(zl) in item (b), for the word “Chinese crackers”, the word “Chorsa crackers” shall be substituted;

2

(b) in item (f), for the word “Chinese crackers ”, the word “Chorsa crackers” shall be

substituted;
7
el qrEr ey
Director of Mines Satety
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